
In The Central Admiflistrative Tribunal 
Calcutta Band / 

(Additional Uenh) 

GA 803 of 1996 

Present S Hon'ble fir. Rauiq Uddin, judicial M8mber 

Hon'ble I9aj.Uen. K.k. Srivastava, Administrative Member 

Jagabandhy Halt 

D/o Telecom 

For the Applicant : Mr. N. Ghattacharjee, Counsel 

For the .Respondente 	Mr. M.S. Banerjee, Counsel 

Heard on ; 5..102001 	 Date of Order : 510-2001 

ORUR 

C\Q. 

The admitted t'act$of the c•ase 	that the applicant joined 

in Telecom Stores in May, 1967 as a Lazkar i.e. as an unskilled 

labqur. The applicant, however, claims that he performed uties 

'cCable Je.inter (Cutting and Sealing) and Fitter of Atftd Tilies 

mainly used in Alifnagar Oep,E;during 197679 after getting nece 

sary job training. The applicant was promoted to the post of 

Fitter in the pay scale of ,210290/ w.e.f. 1.1.79. It istated 

by the applicant that he has been deputed and engaged in the tork 

of jointing the cable and tPie fal1 torts of hand—trollile 

since 1979. But he hs not been, ho'i.er, promoted to the cost of 

Cable Jo inter or to the post of Fitter in the pay scale u.01ch i 

existing for Fitters in TelecomFactoryo 

he ard 
2. 	We havejLd. Counsel of both the parties. 

Contd.... 



F) 
• 3. 	Ld. Counsel for the applicant has coteded on the basis of 

the pleadings that the applicant filed this application seeking 

direction upon the respondents to promote him to the post of 

Fitter GradaI up'grading the present puat or Fitter Grade-lI 

with consequential benefits. 

4. 	Ld. Counsel for the respondents has pointed oUt an the 

basis of pleadings that as result of amendment made on 1-9-'1993 

to the Industrial Establishments in Telecome Stores Depot. (Recruit-' 

ent)Rule, 1969 the post of Fitter has been redaignated as Tindsl 

in eemi-'.killed category. it is further steted by the reepondent 

that from this post promotional avenue Is aviilable to the highest 

post (Yard Foremen in-Charge) or the Industrial employees. The 

post of Tindal is eliQille for promotion to the. post .f Head Tindal 

in the skilled category purely an the basis of 8enieritycum-f'itness 

and also to other pasta like Sircar, Packing Supervirs etc. in 

the $ki1ld category 6y way of promotion as well as selection througi 

tests as per Rule 2(4) of the said Rules. 

o 

S. 	Ld. Counsel for the applicant.,hss, hewever, 	erid that 

the applicant has 	t been iPormed about the change in designation 

by the respondents an44a .r 	Lt. applicant has nt yet been 
+ A 

promoted to the post as claimed in the a&t'b n till date. 

6* 	consIdering the facts and circumstance, at the case, we 

direc the respondents to examine the case of the applicant regard-

ing hie re-designation as Tindal and give promotion to the applicant 

as per Rules. This exercise will be made within three months from 

the date of comnunication of this order. 1*b costs. 
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